
CENTRAL ADmNISTRATIUE TRIBUNAL
principal bench:N£U DELHI

RA* No«246 of 1994
IN

OA*No* 5Q7 of 1992

Dated Neu Delhi,     this the of July,^"^dav 1994

 Hon'bla Shri 3.  P. Sharma,Member(3)
put. Laxffli Keahav, uife «nd Shri Ajay Kashev, aon of
Late n. L. Kaahav
R/o as/71
Paachin Uihar
NEW DELHI-63 ••• Review Applicants
By Advocate: Shri K. P. Dohars

VERSUS

Lt. Governor of Delhi State
Through:

1. The Chief Secretary
Delhi Adminiatration(State)
5« AUpur Road

DELHI-11U006

2. The Director
Directorate of  Training &
Technical Education
Delhi Administration(State)
Rouse Avenue
NEU DELHl-llOOOl

3. The Principal
Pusa Poly Technic,Pusa
NEU DELHI - 110 012

Respondents

    0 « D E q

\ By Shri 3.  P. Shar«a»M(3)

The Ra»iew RPpUcant. hawaought tavlau of tha

JudgaMDt datad 14.1.94 by yhich tha OA.507/93 uaa

Partly   allowed and a direct ion was  issued for payaant

df intaraat on tha dal«,ad pay«nt of B.C.R.a. at tha
fata of tan pat cant pat annua «ith affact ftoa

Contd...2

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 



1*12«90 till tha date of  payaent* Houayar» the

Payasnt of intecaat  on pension^ leave encaelinent etc*

  yea Thediaallowed* natter of payment of intereat

 haa alao been  conaidered broadly in the body of the

Judgeaent*

2* The  applicant* Shri n* t* Keahav who  died on

 24.1.94, while the judgeaent in thia   caee uaa delivered

on 14.1.94* Thia Review Application hae baen filed by

the  Legal Representativea of the   deceased on 20*7*94,

The Review Application is barred by linitation as it

hae not been filed within thirty days   of the receipt
 of tha copy  of the order* The   applicant thereceived

copy   of the order on 24*1*94. There is no eppUcation

for condonation of delay about the   late filing of the
Review Application* The Legal Representatives,
therefore, now cannot be heard particularly in regard
to award  of claiaintereat on the delayed payaent of
certain retireaent benefits*

3* In any case, «e have gone through the Review
Application and the Legal Representatives of the
deceaaed applicant have only referred to certain facts
and law on the point* This matter has already been
deaU with in the body of tJie judgeaent. There is no
arror apparent on the face of the record* The Review
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Application, tharafora, ia dianiaaad aa davoid

of nerit and alao barred by limitation*

cW'
(3* P* Sbarma)

nambar(J)
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